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IN THo CoNTRAL ALIIDIST.A IVE TRIEURAL,ALI ARAEAL L ZNCH
Cl«CUIT EuliZTH ¢ IUCKKCH,

Registration C.A.NC.258 of 1990 (L)

Krishna Swaroop coes Applicent
Vs,
Union of India & Cthers .... Responclerts.

Hon'kle Mr.Jurtice U.C.Srivestava,V.C.
Hon'bvle !'r. A.B. Gorthi, erker (A)

(By Hon.lr.Justice U.C.Srivastava,V.C.)

Tre applicant who is holding the pos£ of
Telephone Inspector since 19.11.1974 was selected for
the post of Junior Engincer Telephone/Junior Telephone

Officer against the quota for Ex-servicemen in the year
1979 .But he has not yet been sent for requisite train-
ing, though res,.cndento.3 who was also selected

alorgwith a_.plicsnt has been _.romoted and posted as

Junior Telephore Officer, and the petitioner has not
been sent for training and he did not get his due
promotion. Agein in the year 1981 a selection for
prorotion to the gaicd post was held and 8 Telephone
Inspectors were selected for prorotion to the post of
Junior Engineer(T)/Junior Telephone Officer after

requisite trairing. Similerly the selecticn was held
in ditferent years 1$79, 1930 and'1981, and the resul
of the wame wefe puklished in the year 1983. The
applicent was selected in the year 1979 for the rcaid

post. 1In the yer-r 1483 the appli ant was offered
a terporary post of Jurior Engineer(B) in the U.P.
Circle orn the tem s anc corditions A€nureratec in t
appointmert letter, a copy of the sai§ is arnexed t

the a,. .liceticn. Cnre of the terms of the apgointmg
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was that before approintmert the candidate will have to
ce osit security of Re.500/-. The spplicant had deposited
the said security of Rs.500/- on 26.9.1983. Even {Ran ¢
} thorgh-he was not promotec to the post of Junior Engincery,
Junior Telephone Officer. Thereafter the appliceant made
representations after representation tut no responrnse was
given to him from the Departnent. He fina’ly approached
this Trikbunal srayirg that the respondents be directed to

sen¢ him for training for the post of Jurjor Engineer/

Jurior Telephone Officer ard thereafter promoted him to 4

the said post.

2. The res;,onrderts in théilr Connter Affidavit stated
that an offer was sent to the a. licant in theyear 1983
with specific terms and condition that applicant was
requifed to furnish Health Certificrste from Chicf

siedical Officer anc security ceposit of Rs.50C/. The
ayolicent however, deposited the gcecurity ironey but he
failec to suwr it the Health Certificeste, which he

subr itte€ on 1987. Thereafter,General lManager,Telecom
Trairing Centre,Jahélpur was asked for allotment of seats
for the treirirg of candidates recruited agairst the said
vacancies of 157¢5. The matter was referred to the
Lepartrent cf Telecom,New Celhi on ! ay,2nd, 1983 for
approvel, kut the Cepartrent of Telecom,New Delhi did not
accept the =aif¢ oroposal, keeping in view the unusual
administratite problers of seniority which may arise

after treairing of these candidates.

3. It a. ears that the appli-ant had ful¥illed all
formalities kefore promotioh, and once the selection was
lc. ot 2
made on 1 erit is cannot be cdelayed onAuZBsual sroblem of
seniority. Yet the resgorndents dié not send him for
requisite tréning. £6r the post of Junior Engireer

Telephone/Jurior Telephone Officer =n¢ he 2s
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superseedec¢ by his juniors. Accordingly we ¢direct

the recpordents to serd the applicant for tksining

for the post of Junior Ergireer Televhone/Turior

Telephone Officer as early as possitle and tbrereafter
give him pror~tion to the =a3ic¢ post in accordance with

law with all consecuential tenefits of arreare of

Z
salary.

The applicaf&»is allowed in the atove terms.

§ T

Ko oréd-r as to costs,
VicesChzirman.

Wﬁs
“errer (A)

4th YVoverbter,1991,Luckrow

(sph)




